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CENTRAL ADPIINloTRATIUt TRIBUNAL, PRINCIPAL BtNCH

OA NO.29/1992

N«u OBlhi, this 7th day of February, 1996

Hon*bl« 3ustic« B.C. iiaksana, VC
Hon«bl« Shri R. K. Ahooja, n»mb«r(A)

Shri noti Lai Yadau
s/o Shri Ram iubagh
rq-97, Sakat, Nnu Qalhi-I?

(By Shri K.N.R.Pillay, Aduocatt)
Us.

SBcratary
Daptt. of Telecommunications
Sanchar Bhauan, Neu Delhi

DRDER(oral)

Justice ohri B.C. Saksena

Ue have heard the learned counsel for the

applicant. Despite several opportunities having

been granted to the respondiint*, no counter reply

has been filed. Thus they have forfieted their

right to file reply. Ue have therefore decided to

procetd with the case with the material on record.

2, The brief faCts are that the applicant was

working as casual labour in the Telephone Department

and his services were terminated with effect from

14.3.83. Aggrieved by this, he filed a suit in the

Court of Senior Sub-Judge, Delhi, which was trans

ferred to this Tribunal and was regi tered as TA

103/86. That TA was disposed of on 3.8.89 holcing

that Hhe termination of service of the applicant

was ab initio void and inoperative and a declaraticn

ii made that he continued to be in service with all

consequential b£nefits, namely back wa^es in full

and other benefits, if any."
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3. During th« p«ncl«ncy of th« said TA, it appaars that th«

raspondants had considarad tha candidatura of tha

-fc^^y^daily ratad l*lazdoor (Group D). Tha applicant has
anclcsea a copy of tha ordar datad 1,11.88 at Annaxura A-UI.

A parusai of the sama shous that the applicant's candidatora

has not baan considarad by tha DPC at that time,

3. Tha applicant tharaaftar appilars to hava rnada a rapra-

santation on 29,11.90 for his baing considarad for appointmant

as r»gular Mazdoor, In raply therato oy Annaxura A-I lattar

tha applicant »as informad that ragarding ragul ari sation,

thara is no such ordar from tha Cantral Administrativa

Tribunalf so ha can not ba ragularisad, Tha Id. counsal

submittad that at tha tima tha TA was filad, tha applicant

was aggriauad by tha ordar of tarraination of his aarwicas.

It was only aft«r tha dacision that ha could hava claimad

his ragularisation. His furthar suomission is that the

ordar of rajaction of his ragularisation is arbitrary.
-|cTni-e \n

4, Tha raspondants ara diractsd to raconsidar tha candi-

datura of tha applicant for appointmant ragular nazdoor

(Group 0) on tha basis of tha total numbar of working days

from tha initial dat" of racruitmant,as tha dacision in tha

TA citad providas that 'ha continued to ba in service with

all consacuential ban^-fits... Tha raspondants may hold

•PC for this purpose within 3 months from the date a copy

of this ordar is furnished to them by the applicant.

5. The OA is allowed and disposed of with the above

observation. No costs.
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